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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

OA.No.  

DATE OF DECISION _ 

r1 A-i 	 I :b 
	

Petilioner 

Advocate for the Petitioner(s) 

Versus 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	2 	I 

The Hon'ble Mr.c42 :  

Whether Reporters of local papers may be allowed to see the Judgement 

To be referred to the Reporter or not 	 I 
Whether their Lordsbips wish to see the fair copy of the Judgement ? 	/ 

Whether it needs to be circulated to other Benches of the Tribunal? 



Abdulla Sulemanbhai Irah 
Residing at Jdd1, Moti Vorwact, 
Lear Ivioti Masjia, 
aooctard.- 17. 

Advocate : Mr.M.S.Trivedi 

S. .App}iCint. 

V e r S US 

Union of India, 
Lentral Board of Excise & L-ustorns, 
Ministry of Finance, 
Department ot Revenue, 
North BlocK, 
New Delhi. 

The Member (Personnel), 
Central Boarci ot Exise & utoms, 
Ministry ot Finance, 
Department ot Revenue, 
North Blocic, 
New Delhi. 

The Principal Collector, 
Central Excise Building, 
Near kjujarat Electric City Board Ottice, 
Race.CourSe Circle, 
Vadoclara. 

The Collector, 
Central Excise Building, 
Near Gujarat Electric City Board Office, 
Race-Course Circle, 
Vadodara. 

The Deputy Collector (p&v), 
Central Excise Building, 
Near Gujarat Electric City Board Office, 
RaceourSe Circle, 
Varodara. 

5. The Pay And Accounts Officer, 
Central Excise Building, 
Near Gujarat Electric City Board Office, 
Race-Course Circle, 
Vadodara. 

7. The Assistant Collector (Division-I), 
Central Excise Building, 
Near Gujarat Electric 0ity Board Office, 
aceOUrSe Circle, 

.. .Respondents. Vadodara.  



ORALJUDGMENT 

O.A.NO. 575 OF  1993. 

Dated :04th January,1994. 

Per : Hon'hle Mr.N.B.Patel 	: Vice Chairman 

Mr.M.S.Trivedi states that for the period 

during which the applicant was placed under suspension, 

a bill for an amount of Rs.33,000/- was preferred in 

October, 1992 and was sent to Pay and Accounts Office 

for sanction and that, out of the amount of R3.33,000/-, 

an amount of Rs.10,607/- is already paid to the applicant 

but the rest of the amount is not paid to him nor :kx he is 

informed whether the rest of the claim is admissible or 

not and, if not admissible, the reasons why it is found 

to be not admissible. Mr.M.S.Trivedifor the apDltcart, 

states that)  at this stage, the applicant would be satisfied 

if appropriate directions are given to the respondents in 

this regard. The respondents are directed to decide, 

within six weeKs from the date ot the receipt at a copy 

ot this order, as to whether the remaining amount of 

about Rs.23,000/- or any part thereof is not payable 

to the applicant ano,it so ,1the reasons for the same. 

The respondents are directed to communicate th4decision 

to the applicant within ten days after taking the same. 

. . . .4... 



:4: 

in view of these directjons,Mr.M.$.Trjvedj seeks 

permission to withdraw the Original Application with 

liberty to the applicant to move the Tribunal agairi,in 

case he is not satisfied with the decision of the responden 1  

Permission granted with liberty ka as prayed for. 

Application stands disposed of as withdrawn. No order 

as to costs. 

K.Ramarroorthy 
Member (A) 

AlT 
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It has oeen scrutinised with refrence to the points miitian.ed in 
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CEiT-AL AWINISTRATIVE TFIUNAL 
ADIBAI 'ENCH :AT 1HM1AiAD- ' 

QRI1iIL APPLICAjLIOI4  NJ 350F 1993. 
Arab 

.Resiifl9 at Vadi.. Moti Vorwad, 
VADLJDA RA.. . . .,. . . .. . •.. 	•.. . . . •. ....... •. 	.Applicarit 

Union Of India 
Central Board of Excise & Customs 
New Delhi and others........ ... . ........ •.. .. .Respondents. 

I, 

Ti Particulars Page No. 

- Memo of Applicatton. 1 	8 
2. A.-j Zaro-x copy of Aaatt.Collr.Gustoms DiVision 9 	— 10 

Surct's 5tatement of Pay Fixation Central 
Cjvj3.5ervjcas (Revised Pay) 	Rules 1986 
dated 24-9.92. 

. ZeO-X copy of the AssttlCollr.(Vig.)C.Ex. & 11 
Customs, Udqrs, 	Vadodara letter F.Np.11/lO.. 
(A)cuN7/67Pt./626 dated 97a3. 

4 i.-3 eox copy of the minutes of the meeting of 12 	— 15 
th. J.C.M.Vadodara CbU.'rate dated 25a.9-92. 
Zeox copy of minutab o? the meet.ng  of the 16 	21 
. C*H 	Va do da ra Coll e ct o a t a dat a t 	274j.. 92. 

At -as.x copy of rnrutea of the 	of the 2I. 	26 
4.C.M.Vadodara Cullectorata  dated 15-2-93. 

14-6 Zxopy of the register post 
Z'ax 	of the 	 to 

27 
28 	- 29 . coQ' 	ai.cant 	respondent 

to Final Notice dated 17.8-.93. 
, A.-iRZ Type copy of Dlff.Incr.Arr.Pay.BjlI,No. 30 

286 	for RS.  3496/m. 
Type copy of D±ff.Incr.Arr.Pay.Bill.No. 31 

• 237 for Rs.2459/-.. 
It, Type copy of Leave.Arr.!ay.I3ill.No.288 for 32 

Ra.5439/. 
1. 4,, Type copy of Djff.Incr.Arr.Pay.ill.Mo.289 33 

for Rs.7853/-.. 
Id Type copy of RemovelDismissal period Arr. 34 

• Pay.Bill.No.284 for Rs.14404/-. 
4e-/3 Z-erc-x copy of the applicant letter 	E3tCrJ, 35 

18-2-. 88 
/ç•  q,lg Xerex copy of the applLcant letter dated 3 

/& .-/r 1e9-x copy of the appljcant letter dated 37 
dated 25-8-92. 

/7. q..jg ZoroX copy of the applIcant letter dated 38 
4-9-92. 

/. A,  I rj Zeix copy of the applicant letter dated 5-11-92 39 
/9 a-x copy of the appli.cant letter dated 19-1-93 40 	41 
, A.-ij eXeX copy of the applt.cant letter dated 17-.3-93 42 p.43 

4.-i, ax copy of the applLcant letter dated 27-5-93 44. 

:Dete 	:14-9-1993. 	 A-JtsL/J/,4? 

Place 	8. Ahifiedabad. 	 - - 	ApIicant 



00 	 IN CENTRAL ADMINISTRATIVE TRIBUNAL 

AHNEDABAD BENCH : AT AHMEDABAD. 

ORIGINAL APPLICATION NO, 	OF 1993. 

Abdulla Sulemanbhi Arab 
Residing at Wadi, Moti Vorwad, 
Near Moti Masid, 
VADODARA-17 

Employed as Sepoy in the office of 
the Superintenclent,C.Ex, & Customs, 
Division-I, Range-I, 
VADODARA.. . . ,.•.•,.. .... ... •,. •.a,.•.. . * .. ......Applicant 

V E R S U S 

 Union Of India, 
Central Board of Excise & Customs, 
Ministry of Finance, 
Department of Revenue, 
North Block, 
NEW DELHI. 

 The Member (Personnel) 
Central Board of Excise & Customs, 
Ministry of Finance, 
Department of Revenue, 
North Block, 
NEW DELHI. 

 The Principal Collector 
Central Excise Building, 
Near Gujarat Electric City Board office, 
Race-Course Circle, 
VADODARA. 

4, The Collector 
Central Excise Building, 
Near Gujarat Electric City Board office, 
Race-Course Circle, 
VADODARA. 

5.TheDeputy Collector(p&v) 
Central Excise Building, 
Near Gujarat Electric City Board office, 
Race-Course Circle, 
VADODARA. 

The Pay And Accounts Officer, 
Central Excise Building, 
Near Gujarat Electric City Board office, 
Race-Course Circle, 
VADODARA. 

The Assistant Collector(Divisjon...I) 
Central Excise Building, 
Near Gujarat Electric City Board office, 
Race-Course Circle, 
VADODARA. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .Respondents, 
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To 

The Honourable Nenibers of the 
Central Administrative Tribunal 
Bench of Gujarat at Ahniedabad, 

TAILS OF APPLICATION 

(1 	 PARTICULARS OF THE LETTERS AGAINST WHICH AN 
APPLICATION IS MADE : 

1. 	The Assistant Collector, Customs Division,Surat's 

statement of Fixation as pay under Civil Services 
ANNE-A-i 	(Revised Pay) Rules 1986 dated 24-9-92. A copy of the 

said letter is annexed hereto and marked Annexure A-i. 

2 • 	The Assistant Collector, (vig.) C .Ex, & Customs, Hdqrs, 
ANNE...A2, 	Vadodara' s letter F.NO,II/10(A) (CON) 7/87-Pt.I/626, 

dated 9-7-93. A copy of the said letter is annexed 
hereto and marked annexure_L2. 

3. 	Minutes of the meeting of the J.C.M. Vadodara Collec- 

ANNE-A-3 	tor on dated 25-9-92. A copy of the said minutes is 
Annexedr. hereto and marked Annexure A-3. 

1 	. 	Minutes of the meeting of the J.C.M. Vadodara 
ANNE-A-4 	Collectorate on dated 27-11-92. A copy of the said 

minutes is annexed hereto and marked Annexure A-4, 

5, 	Minutes of the meeting of the J.C.M. Vadodara 
ANNE-A-5 	Coilectorate on dated 15-2-93. A copy of the said 

minutes is annexed hereto and marked Annexure A-5. 

(2) 	JURISDICTION OF THE TRIBUNAL : 

The applicant had given respondent No.2 by Regd. 

ANNE-A-6 	post A.D. Adftk and respondent No. 3 to 7 by hand 

ANNE-A7 	delivery the 'Final Notice' dated 17-8-93, for payment 

of amount of Rs,33653/. Accordingly, i being not 
given the amount Cheque/cash appeared in your Honourable 

Tribunal jurisdiction, Copies of the A.D.Slip & Final No 
Notice is annexed hereto and marked Annexure A-6,A-7. 

Page-3. 
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LIMITATION : 

The applicant declare that the application is 

within the limitation period prescribed under 

Section-21, of the Central Administrative Tribunal 

Act 1985. 

FACTS OF THE CASES; 

The applicant was appointed in the Central Excise 

& Customs department as a permanent Sepoy has 

put up 20 years service. 

The facts is that respondent N0.7 and the officer 

under him the Administraive Officer, Central Excise 

& Customs, Division-I, Vadodara had sent applicant 

ANNE-A-8 	Deferential Incremerit.Pay.Bill.No.286 for Rs.3498/-. 

ANNE-A-9 	Differential Increment.Arr.Pay.Bill,No.287 for 

ANNE-A-10 Rs.2459/-. Leave Arr.Pay.Bill.No.288 for Rs.5439/-. 

ANNE-A-li Differential Increment.Arr.Pay.Bill.No. 289 for 

Rs.7853/-, and Removal-Dismissal period Arr.Pay. 

ANNE-A-12 BIll.No.284 for Rs,14404/-, i.e. Rs.33653/-, to 

respondent No.60  Section on 12-11-92. But no cheque 
was issued by respondent N0.6 till date. As a result 

App&icant have not received arrears of pay for Rs. 

33653/-. Copies of the five arrears hills is annexed 

hereto and marked Annexure A-8, A-91  A-b, A-il, A-12, 

The facts is that respondent No.7 and the officer 

under him the Administrative Officer, C.EX. & Customs, 

Division-I, Vadodara after having checked all the 

differential increment and Removal-Dismissal period 

from 1985 to October-92, verifying correct records 

of Vadodara and Surat office has given the Certi-

ficate of " THIS AMOUNT HAS NOT BEEN DRAWN AND PAID 

PREVIOUSLY ENTRY PAY BILL REGISTER " for the above 

mentioned arrears pay bills aggregating to Rs.33653/-. 

That is also legal. The respondent No.6 is not 

issuing the cheque for Rs.33653/-, for the last 10 

months. Also the above mentioned respondent No.2 to 

5 competent authorities has been unsuccessful in 
issuing the cheque for the last 10 months. 
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0 
4, 	The respondent No.4, i.e. Collector has directed the 

respondent No.7 to informed that the matter may be 
±Pit*1ãtExritit*yxH4 finalsed early and payment if any 

payable to Shri A.S. Arab, may be made in his order to 

point No.50  in the J.C.N. Meeting held on 25-9-92. 

 Again respondent No.4 i.e. Collector has directed the 

respondent No.7 to settle the claim of Shri A.S.Arab 

and payment of pay and allowances to be paid to him, 

to be paid early in his order to point No.8, in the 

J.C.M. Meeting held on 27-11-92. 

 Again respondent No.4, i.e. Collector has directed the 

respondent No.7 to the matter may be finalised early 

and payment of pay and allowances to be paid to him, 

to be paid early in his order to point No.8 in the 

J.C.M. Meeting held on 15-2-93. 

I 
 The Assistant Collector (Vig.) C.Ex. & Customs,Hdqrs, 

Vadodar&s vide his letter F.N0.II/10(A)(CON)7/87-Pt.I/ 

626 dated 9-7-93, asked the Assistant Collector,C,Ex. & 

Customs, Division-I, Vadodara (respondent No.7) to 

"Prepare necessary pay bill for the period not involved 

in Show Cause Notice and take early action for payment. 

But the same was not implemented ". 

 Thus, last 9 years applicant and his family are being 

mentally tortured and financially and economically 

hara3sed day by day. Applicant have been compelled 

to suffer more and more, because of non payment of 

amount that his legally payable to applicant. So, 

these circumstances compelled applicant to file this 
application. 

(5) 	GROUNDS FOR RELIEF WITH LEGAL PROVISION : 

The Assistant Collector, Customs Division, Surat 

statement of Fixation of pay under Central Civil 

Services (Revised Pay) Rules 1986 dated 24-9-92. 

The Assistant Collector, 2Mxtxx(Vig.)c,Ex. & Customs, 
Hdqrs, Vadodara's vide his letter F.NO.II/10(A) (CON) 
7/87-Pt.I/626 dated 9-7-93. 

Page-5. 
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 Even the services that were to have been regulariseci 
have already been regularised but the payment of 
arrears is still pending. 

 The respondents have not given show cause notice to 
the applicant, So, the question of show cause notice 
period being involved in arrears lbay bills of 
Rs.33653/..., does not arise. 

51  Minutes of the meeting of the J.CM. Vadodara Collec- 
torate on dated 25-9-92, 

 Minutes of the meeting of the J.C.M. Vadodara 
Collectorate on dated 27-1192. 

 Minutes of the meeting of the J.C,1j. Vadodara 
Collectorate on dated 15-2-93. 

(6) DETAILS OF THE REMEDIES Ea-IAUSED : 
 The applicant vide his letter dated 18-2-88, First 

ANNE-A-13 approached to the Assistant Collector, Customs 
Division, Surat, through Communication Officer, Commu- 
nication Section, Customs Division, Surat with a 
copies to Secretary, Group 'D' Officers Union,Customs 
Division, Surat and Additional Collector, C.Ex. & 

Customs, Hdqrs, Vadodara and Chief Accounts Officer, 
C.Ex. & Customs, Hdqrs, Vadodara. A copy of the said 
letter is 	annexed hereto and marked Annexure A-13, 

 Due to failure of above attempts applicant approached 
to Assistant Collector, Customs Division, Surat, 

ANNE-A-14 reminder dated 30-3-88, with copies to Secretary, 
Group ID 1  Officers Union, Customs Division, Surat and 
Additional Collector, CEx, & Customs, Hdqrs,Vadod ara 
and Chief Accounts Officer, C.Ex. & Customs,Hdqrs, 
Vadodara. A copy of the said reminder is annexed 
hereto and marked Annexure A-14. 

	

3. 	Again applicant a letter on dated 25-8-92, addressed 
ANNE-A-15 to respondent No.3 through respondent No.7. A copy of 

tha said letter is annexed hereto and marked Annexure 
A- 15. 

	

4, 	Again applicant a letter on dated 4-9-92, addressed 
to respondent No.3, through respondent No.7, with 

NEA16 copies to Secretary, Group 'D' Officers Union, Vadodara 
Collectorate and respondent No.4 and Adrninistratjvegjj 
Officer, C.Ex. & Customs,i-idqrs, Vadodara. A copy of the 
said letter is annexed hereto and marked Annexure A-16. 
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As there is no response to above applicant approached 

ANNE-A-17 respondent No.7, vide his letter dated 5-11-92, with 

copies to respondent No. 2, 3, and 5e The applicant 

through this letter had requested all the competent 

authorities, alongwith specific period the total amount 

of Rs.33653/-, at an early date. A copy of the said 

letter is annexed hereto and marked Annexure A-17. 

Due to failure of above attempts applicant approached 

AIThTE-A-18 respondent No.4, vide letter dated 19-1-93, with copies 

to respondent No. 3, 5, and 7. The copies of arrears 

bills of Rs.33653/-, were also submitted to respondent 

No.4, so that the amount can be recovered. A copy of the 

said letter is annexed hereto and marked Annexure A-18. 

 

ANNE-A-19 
Again applicant wrote a letter dated 17-3-93, addressed 

to respondent No.4 and copies to respondent No. 3, 5, 
and Chief Accounts Officer, C.Ex. & Customs, Hdqrs, 
Vadodara. But it IS not reply to applicant. A copy of the 
said is annexed hereto and marked Annexure A-19, 

Again applicant wrote a letter dated 27-5-93, addressed 

ANNE-A20 to respondent No.4, and copies endorsed to respondent 

No. 3, 5, 6, and 7, and Chief Accounts Officer, C.Ex. & 

Customs, Hdqrsi Vadodara and Administrative Officer, C.Ex. 

& Customs, Hdqrs, Vadodara. In response to which office 

Principal Collector/Collector, C.Ex. & Customs, Hdqrs, 
Vadodara vide there letter F.NO.II/10 (A) (CON) 7/87-Pt.i/ 
626 dated 9-7-93. A copy of the said letter is annexed 
hereto and marked Annexure A-20, 

'espondent No.4, i.e. Collector of C.Ex. & Customs, 

Vadodara had directed the respondent No.7, to 

s.33653/-, to the applicant at the earliest. However, 

espondent No.6 has unnecessary delayed the payment. 

ue to total take of response to all the above 

ndents 1 to 7 and Assistant Collector, Customs 

ion, Surat and Chief Accounts Officer, C.Ex. & 
ms, Hdqrs, Vadodara to the 
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applicant had no option but to issue a final notice 
on 111-8-93, to all respondents. And this also evoking 
no response. The applicant now approaches the Hon'b].e 
Tribunal for justice. 

MATTER NOT PRIVIOtJSLy PILED WITH ANY OTHER COURT! 
TRIBUNAL : 

The applicant declare that he has not previously filed 
any application before any other court or any other 
bench of Tribunal. 

RELIEF SOUGHT : 

In view of the facts mentioned in this application. 
The applicant prays for the following relief :- 

Be pleased to pass such other and further order or any 
orders as may be thought fit in the interest of justice 
for early payment of dues, with interest @ 18 % till 
date of final settlement. 

 LIST OF ANNEXURE : 
A-i, Statement of fixation pay under Central Civil Services 

(Revised pay)Rules 1986 dated 24-9-92. 
A-2. Copy of letter F.NO.II/10(A)(CON)7/87...pt.I/626, dated 

9-7-93. 
A-3, Copy of Minutes of the meeting of the J.C.M.Vadodara 

Collectorate dated 25-9-92. 
 Copy of Minutes of the meeting of the J.C.M. Vadodara 

Collectorate dated 27-11-92. 
 Copy of minutes of the meeting of the J.C.M. Vadodara 

Collectorate dated 15-2-93. 
 Copy of Register post A.D. Slip. 
 Copy of Final Notice dated 17-8-93. 

A-B. Copy of Diff.ArrPay.Bill.No.286 for Rs.3498/-. 
 Copy of Dlff.Incr.Pay.Bill,No.287 for Rs.2459/-, 

 Copy of Leave.Arr.Pay.Bill,No.288 for Rs.5439/. 
A-li. Copy of Diff.Incr.Arr,Pay.Bill.No.289 for Rs.7853/-. 

 Copy of Removal-Dismissal period Arr.Pay.Bill.No,284 
for Rs.14404/-. 

 Copy of letter dated 18-2-88. 
 Copy of Reminder letter dated 30-3-88. 
 Copy of letter dated2-8-92. 

A-16 Copy of letter dated 4-9-9 2. 
A-17. Copy of letter dated 5-11-92. 

Page-8. 
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A-18. Copy of letter dated 19-1-93. 

 Copy of letter dated 17-3-93. 

 Copy of letter dated 27-5-93. 

(10) 	Attached index annexure A1to Arwwith the application. 

(11) 	The copies of the application to be submitted to the 

respondents are enclosed herewith. 

Attached India Postal Order of Rs.50/- with the 

application as court fees. 
t'/ 	dtd 'o-9 	,O 	 J?r17 .iiPO' 

THE APPLICANT THEREFORE PRAYS THAT : 

ie 	 This Honourable Tribunal may kindly order the respondent 

No.7 to pay the applicant arrears payment aggregating 

to Rs.33653/-,,imrflediately with interest Op 18 % with 

effect from 1985 till the date of final settlement. 

Pending hearing and final disposal of this application 

this Honourable Tribunal be pleased to call for th: 

original py bills and orders records and proceeding 

from 1985 to till date from the respondents. 

Any other and further relief which Hon'ble Tribunal deem 

fit in the interest of justice may please be granted. 

Cost of this application may please be awarded. 

ANY FOR THIS ACT OF JUSTICE, THIS APPLICANT AS IN DUTY 

BOUND SHALL EVER PRAY : 

DATE : 14-9-93. 	 A76 
PLACE: ANMEDABAD. 	 Applicant 

VERTFTCATIOU 
0 

, Abdulla Sulenahaj Arab, Aged about 44, 
working as Sepoy in the Office of the Assistant Cl1ectc 
Central Excise & Customs, Di.V±SjOfl....II  Vadodara do hereb 
verify that the contents of Paras 1 to 13 are true to ii 

knowledge, belief and information and they are believe 
be true nega 	

that I have not Suppresse 
any material fact, 

DATE : 14-993, 

PLACE: AHMEDABAD, 
9/ 	LCij 
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.- 

5TAItLM c.F 1L)c41'icd OV h'itY UtDQ 	CIVIl. 11VIcs 

iie of the oVt.sexvgt 	 * 5hrt A.4.AZ5b 
s$totion of the post in which 

pay is to be fixed at on 1.1.1986 	Sepoy 
or of fLouting * 5uhstantjv* 

xistjng ec,L./sc.,1es of the post. (wheth.: there is wore than one 
scale ad the scales .ze w$ragd in a single r.vis.d scale the particular scale in which the Office: was dz'awing pay be specified. 	 S 

5., AztstLng ewoLt.nts as on 1.1,1986 
8as1c pay (excluding ad hoc 
incront account of staatjon t th axi 	of the existing * a3• 	22?'- Scala) 

p.c14 Pay ucd. 111e 7 (1() S 
Dean,ss Pay ad hoc L 
Spprcpriat. to basic pay end 5pscid Py under ul, 7 (1) (8) 1 MPA at the tn•x avsrag (cO $ a3 (1L960.jc). 

'ount of fLst lmd seccnj 
instal act of Intej, 3zelief a6&tssthj* on the basic pay pay under jjujig7t1)8) t As 100.00 

Tt5l of tt.s 5xAx& (a) te () $ 790.40 6, ZI' of basic pay subject to winhim * 1t, ° 'i'. 7/ 	75,100 

7 	Tst&l Of itsMG 5d6 
& 	essd scale carresp ag to existing $CaleJscal.s show against iti 4 aboy• 

as. 865,40 

IL,Vj$,d Py is fixed under subu1. tl~-JA) or I (U) or 1(C)0 1), of k6j.1. let the 4, 	tage in the Revised scale next ebove the ar*ount itn* &s.071./. 	 ..tj 7 above, 	 w.e f, 27-1 
he was on 	uthorj absence from duty fro1n 14-10.85 t 26..j,cj . (Li) pecia1 ay iu thn rGvjsed scjs if any (uis 7 (1) (G) refers) S 

(Lit) Mutsw.s,u,1t Eevj
UL) 

d t4M, If ois1jbI, (Mul. 7 	(D) 

	

refers) 	 I 	- 
10. ROVised snolents C tat toa.j of item 9 (I), Cii) 

	

d jjj). 	
I kts,871,00 

	

LI.. Lncr.,$4 i 	o1ents (ita Io(..) tt 	) 	 $ 44,80.60 

IL 
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£tevised cmol um~mts to be hu 	s 

U) &Vira ed ay 	 2 71.LX. 

.ii) Sp 3,ciaL P0y 'u1e 71) (;) fTb 2 

biLi.) tt5Oflui ayi.tiotC 2 unr Ituie 
'Al) iefes 	 2 

iv) hAU1Q 7 $1) L) refers 	2.. 

U) 	ibor of thcrnnts to be 
allovie6 on account of bunching 
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AJAEXC/(6- 	, 

cruL OJT(j COLLjOT 

F. 1O. II/lO(A)(Coi;)7/87/tI/, 	Vadcdara,dt.C/ 07.1993, 

To, 
The Assistant Cofl?ctr, 
Central xcise and 
Division_I, LApODit. 

Sub_ Pa:iof Arrears of salary, Request 
S. trab, Sepoy. 

Please ref3r to A.S. kx&t±x Arab, Sepoy's letter dated 271,05.1993 ad. 'sd to the HOne COU et0r Central Excise and Customs, Vadodara and copy endorj 
the Princip 	

Coll5c;oi' of Central xcise and Cushoms, Vado- 
dara, Dopuy Co1 eot,r PT) Central Excise and Cust;!nsA. Vadodara as well as to you on the above Subject. 
2, 	In this connection, it is o inform you that you ay ihforlE 3hri Arab that hi period of absence during t} dismissal o rel ';.mn t is required to be regarjs 

3. 	You are reucsted to prepare necessary pay bills 
for the period not i.vo1ved in show cause notic0 and 
u y  crl ucti 	for pa.nt 	You are also reuusted tp aora 

the bii.J.s 4ere rirn 	by -Jr ts 

9/ 
( H.  T.tcJ.1t 

ALSSISTAII' CCLLECI( VIGILANg) 
CENTRL &XCIs AD CSTCS,1,, 

WtDODLR1.L. 

 J L< 
ii 
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CENTRALEXCiS A 	CUTOS CiiLECfO .?L [':LODARA 

I4INULLS OF THE iETING O THI J.C.110 Of fALODARA 
COLLECTORAT: HELD ON 25.9 .9 2 

J- meeting of the J.C.M. of Vadodara Ccllectoratc 

held on 25.9.92 under the Chairmanship of Shri J.N.Nigam, 

Collector of Central Excise and Custhms, Vidodara. The 

following Members attended the meeting; 

OFFiCE_SIDE 

I. Shri J.N.Nigam,Collcctor 	CHAIRMAN 

2 • Shri 0.3. Prasad,Dy.Coi 1 ector: SECRETARY 

3. Shri D.I.Kankrolia,Adrn.Officer(Estt.) Member 

4 . KWIT4 VD.Hegi*te, Chief Accounts Officar: Member 

STAFF SIDE 

1 Shri R.P.Pathak 	 : Member 
Joint Secretary Cl.III(Exe.) 

Shri SS.Gadkarj 	 fieiioer 
Gen.Secretary, Cl.III(Exe.) 

Shri A.y.Malek 
Gen.Secretary, Cl. III (1'iin.) 

Shri S.J.Nachhi, 	 Meribnr 
Gen.Secretary,Cr. 'D' Association 

T5 : gal 	 icr 	r 
Jt.Secretary,Gr.'D Assclt±on 

At the outs et, the Chc i rman wel coqn Lhe Members and 

thereafter points on the agenda were taken up for discussion. 

PROGRESS ON OLD POIETS 

oint  No.1 	 to GrouF  'D' Staff. 

The matter is under active pursuaion 
with N.C.C. 

(Action: Estt.Socticn, Hq.,Vadodara) 

Point No. 2 	 Providing for lettsr boxes in the New 
Central Excise C1ony  

The matter is still und r corresrondence 

with Sr.Superintendent, Post Office, Fothc:un, Vac1era. 

(Action; Adm.Secticn, He.,Vadodara) 

	

Con td . . 	• P. 2,/- 
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R..3 	: Pond in 	fiedacalClaims 

Thc Chairman d ircctcc to chLcr OI 

pendooc of medical hills. Chief Accounts Officer also 

pro!Ti;xJ to clear up all pending claims before 16th October, 

19)2. 

(Action : C.A.O. Branch, Hq.,Vadodara) 

Point 	Installatic of Fans in Lobby where 
Ses are posted.  

The matter is under active pursuasion 
with C.L.. .Ij. 

(Action: Adm.Section,Hq. ,Va(flodara) 

Poii:tNo.5 	:: Supply of Uniform Articles to h rouptD! 
staff  

The Chairman directed to supply all uniform 

articl s to Group 'U' Officers. 	 - 

(Action: All Divisions/Admection Hq., 
Vadodara) 

FPJ2SH POIIJTOF J.C.M. DATUD 25.9.92 

(i) 	 No eresh point from Cl III(exe.) and 
Noisterja1 Officers' Association 

Group 'U' Association:- 

PoTht ho.1 	Flaq Hoisting 

The Chairman agreed to the request and directed 

that to. hoisting and lowering of the National Flag may be 

done at the top of the Annexe Building. The point is treated 
as settlea. 

(Action: C.R.O.,Hq.,Vafodara) 

Point No.2 :; Non-passing of M.O.T.A. Bills 

The Chairman directed that M.O. V.A. bills may 

be passed immediately. 

(Action: Asstt.Ccllecto:, C.Ex., 
Un. I/Un. IV, VacTodara) 

Contd.. .P.3/- 
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Point No.3 
	 otatien of 3ao ía Djvjsian-I, 1a000ara 

The Chairman informed that it has been 

done for smooth working of the administrati'Ii±. Howevr, 

Chairman directed to look into ±dividual' a a ievance md 

do the needful. The point is treated as settled. 

(Action -ssbt.Collector, C.1x., 
Dn. I, Vad odara) 

	

Point No.4 	:: Staff quartars of 	 Amkleshwar  

The matter is under active pursuasion with 

C P.W.D.. 

(Action: Adm.SectiOn,Hq.,Thdodara) 

	

Point No.5 	:: Aerears of Pa and Allowances to Shri 
A,S.Arab, Senoy 

V The Chairman informed, that the matter maybe 

finalised early and payment if any payable to Shri 

A.S.i-rab may be made. 

(Action Astt. Collector, C. Dx., 
En. I, \,7;d000ra) 

	

Point Ec. 	 City allowance 

The Chairman dircctch to take u the mat tar 

with District Collector, Vadodara for obtaininc the 

requisite certificate for drawal of city coma aneatory 

allowance and to finalise the matter early. 

(Action C .A .0., Hg., Vad ad era) 

The meeting ended with a vote of thanks 

to Chairman. 

Attested 	 Sd/- 
c.S.PDAT 

Deputy Collector(P&V) 

	

c' 	 Central Excise and Customs 
DI.ANKP.0LIA ) 	 bahodara. 

Administrative Officar(Estt.) 
Central Excise and dustoms, 
V ad ad a ra. 

F.NO.39/0(,2E;ett.T 	 !aciodera,Ht.22.iO.92 



to:- 

11. Iflc. r111cI)dl Co1L'ctor, C.Tx., Vadoi. 

2. I-11 Addl./Dy.1lectorS, C.J2X., .do.re 

:oliectors, C x.,Vadxro Collectorate 

Vadodara 

5. rdl Section Ecads In Hdqrs.,Vadodara 

5. The Gen.Secretary Cl. III(Lxe.)AsSOciatin,.VadOdara 

7, The Gen.Secrtary, Group E' Associatici:,Vadodara 

B. udrd file/Master file. 
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CJifl-b 	C .LC C C 	CCR'TE VDODARA :: 

C I Il UTES CI 112J iST G UI L 	J .0 .1'.. 	F VADOD 	COIJECTOR;.f5 HEL ON 27.11 

The 	eetinp of the J.0 .1.. 01 Vadodara Collectorate 
was held on 27.11.n2 under the CIairrLianship of Shri 
J.N.Nigam, Collector of Central Excise and Customs, Vadodara. 
The following merbers attended the r;eeting: 

OFFICE SIDE 

1, Shri J.N.Nigam CollecLor CHIRl 
 Shri C.S.prasadv Dy.001lcto1 1ELBER 
 Shri D , I.Kankro1ja Adm,Offjcer i'EIER 
 Kurn. V.D.Hegiste 	: C.AO0. JENBER 

1, El BER 

iEIBi1R 

NENEER xri. -creiary ,U1 . I l  1•.sociatfon( 

Shri S,J.Nachhj 	 : I'2IBER Gen.5ecretry,cr, 1 D' SsCjdtIon 
Shri N.J.Chauary 	 : NEIE4E 
President,Gr, 'F as30cjstj on 

Jt.Secretary, Cr. 'B' Staff. 

At the outset, the Chajrr1an welcoaed the Neubers 
and thereafter points on the agenda were taken up for 
discussion. 

P1iOGRESS ON OLD POINTS 

POTNTilJ .; hIlLS fRINTNC TO GROUP 'D' STAFF 
A. 	

iiatter is under active pursu.a-tion wJ_ 

(Action:5stt,3ectioni1 ,Vadodara) 
POIlrf NO.2 	: PROVIDING IOR LETTER LOX IN THE 

NEC C TR t S C S CC ONY ------------------------ 

1h 11LLer is still under corresoondence 
rith Sr.SupeIintendent, Post Olfice, 
fathegunj, Vaddapa. 

(ctjon: ;cIm.Section,H. ,Vadodara) 
POINT NO.3 	 PENDING CC FSIDICEL CLAIS 

Chain1a %directed o cleij up all pending 
cia1 	-:iitioCLy ana synent rtay be 
li5cD  

to t1ie stall - 
-ctjc 	C 	. 

STAFF SIDE 

I . Sriri R.P.Pathak 
Jt.Secretary Cl.III(exe,) 

Shri S.S.Gadkari 
Gen.Secretary,C1.II(J.) 
Shri.Y.Nalek 
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ONf NO.4 :: 	INS1L'TI01 	Ok' 	FANS IN LOBB 	WHERE 

f 
SI 	OYS ARE 

irj 	matter is under active Pursuasion 
with C.P.'iI,D. 

JNT NO5 
(iction: 	Adm.Section.Hq, ,Vadodara) 

SUPFj,7 OF UNIFOp AhTICLS TO OR. 'D' STAFF 

Chaiman directed that all the uflhfrrn 
articles which 	re yet to be Supplied to Group 	'D' O1flc riay be Su'ljd immediately. 

(Acthjcn: 	All ISStt.Co1lrs/Adm 

'ChI NO.6 Section,Hq. ,Vadodara) 
NON-pAS3ItG. OF N. 0. T .A. BILLLS 

Chaarjnan directed to settle the ROTA 
claims 

w 
expeditlol 	and iayment be nade to StaIf. 

(c-bion:AssttCollfDnI/IV 
Vadodara) 

'YNT NO7 ST1FF 	UARTERS UP 1ROUP  1D 	AT AJS'AR 

POINT NO.5 

The quartes:.re 
by the 	 likely to be handed over 

very SOOn. 

('ctjon: Adm.SecticnHq ,Vadodara) 
ARLJ Q 	JD LLEY C

EPOY 	 S TO SHRI 
- 

V Chajrnan directed to settle tiie clajn of 
Shri .5 .rab and p5yi.en.t o pay and 
allo,rancs to be paid to him may he 
paid early. 

ction:iSStt.CoI1r C.Ex.fln.I 
Vadodara) 

JRESH POINTS OF J.Cj1. DATED 27.11 .92 
i) 	

o fresh point from Cl.IlI(i'in.) and Group 'D' iSSOCj 5tiC'-) 

92 ersLn: 3INT NO-i 	j 	
been held and the orders o Inspectors with special pay 

for posting in Audit/LegalSection are likely to be i:su 	ShoFtly. Point is treated as 
settled or J.C.R. purtose. 

Contd. .P.3/-. 
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: 	IPL3FER AND ROTATIC1 T POINT NO.2  

Chairman agreed to examine to consider the 
suresion of the Association iKeeping in 
administrative needs in mind at the time of 
iSSUe 01 trans fer/rotation. 2he point may 
therefore be treated as settled for J.C.N. 
purpose. 

POINT NO-3 	:': 	ALLOTIENT OF ROOJ'I TO ASSOCIACIOI) 

Chairman directed to do the needful in the 
matter. Point may tierefore treated as 
settled for J.C.J. purpose. 

POINT NO.4 	 LIABILITIES OF OUTGOING OCCUI:IER 01 TFE 
UARTER 

Chairman directed to take the meter reading 
while vacating the quarter to over come the 
problem. The point is treated as settled for 
J.C.L. purpose. 

POINT NO .5 	 }iOLL3E-KEfAING 

Chairman directed to furnish the Re-creation 
room within the availability of funds. 

(Acton Adr. .ection ,Hq. Vadodara) 

The meetin ended with a vote of thanks to 
C airman. 

Attested 	 3d]- 
.( C.S.PRJ-SAD ) 

(1 	 Deputy Collector(1&V) 
. --c 	 Central Excise and Customs 

( D.KANKROLIA ) 	 Vadodara. 
Administrative Officer( Ett.) 
Central xcise ana Cu:torus, 
Vaddara. 

F.N0.39/91 /92-Estt. 

22_2i 
The Principal Collector, C.Ex, Vadodara 
All ddl./Dy.Coilectors, C .Ex. ,Vadodara 
All Assistant Collectors, e.Ex.,Vadodara Coll'te 
The C.A.O./P.A.O. C.Ex. ,Vadodara 
All hction heads in Hdus. ,Vadodra 
ihe Gen.$ecretary CiIII(exe.)AssocatinVadodara. 
Th Gen.Eecretary7Cl.III(iin.) Assocition,Vadodara. 

b. The Gen.hecretary, Group tDt Associatiori,Vadodara 
9. Guard iile/kster file. 
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	 Vadodara ,dated *17-8-1993, 

PXNA L - NOtXC 

To, 
I • The Ncaoab 1. Member ( i'er acn.l 

Central Baard of Excise & Cuatcas, 
North Blook, 
1w RMI, 	( Regd.Poet.A.D.) 

2, Thi Haiowabla Principal Coll000t 

Central Uncles & Onstoma, 
Vado6.z'a. 	( Through St.no/?A) 

The Habo*able Collector 
Central 220190 & Cuetorne, 
Va&od*ra. 	( Through atone/PA) 

The Ucaouzabls Deputy Cell.otc*,(P&V) 
Central smolee & Oustoma, 
Vadodurao ( Through Bt.no/PA) 

h. Pay & A counte Officer, 
Dentra]. axoi.. & Custom., 
Yadodara. 

The Aeiistant Collector Central Smaise & Customs, 
Divi.ion-X, 
Yadodara. rug1s&-'noJpA) 

Please ef or to u7 letter dated 19-1-93, 17-3-'93, 
27-5-93, 14-6-93, 21-6-93, 13-7-93 and 6-8-93 9  addressed to 
the Principal Colleotor/COUeotC*'/DOPUtY ColL.otor(2&V) C.M. 
& Custom., Kdgra, Vac1od.ara and copy ondoreed to Aietant 
Collector, C.Ex. & Customs, Diviøion-I, Vadodara. 

The Administrative Officer, C.x. & Customs, i)i'q'icjion-I, 
Va4odara bad sent wq different Inoremerit.Lrr.Pay.BiU. 
No.286 for 1(..3498/-, Different ,Inorement.Pay.Bi3l.No. 
287 for as.2459/-. leave Arr.2ay.Bi3.l.NO.288 for 
Different Inoroment.Pay.Bill.No.289 for Rs.7853/.. and 
R.mova.lDismis,ol priod Arr.ay.L3ilid4O.284 for £.14404/ 

i.o. Re.33653/-, to th. Pay & Aocounto Officer, C.Ux. 

Catcms, Yadodara on 12-11-92 9  but no cheque was iued 
by Pay & Accounts Offioar, O.Ex. & Customs, Vadodara 
till date. As a result, I have not received ny arrears 
of pay for Re.33653/-. 

On dato4 25-9-929 27-11-92, 15-2-93, 20-4-93, 18-6-93 
and ..893 in the Vadodara Colleotorate J.O.M. Meotng 
President/General Secretary, Group 'i)' Officere Union, 

raised th, point o onacquently ohairt1an i.e. C ollo tar, 

0.3x. & Customs, Vadodara too informed Assistant 

Collector, C..x. 	Customs, DiviiOfl-I, Vadodra to 

2/- 



(-• 

t, 	6' 

C 7 
C' 

72çt  
L __-7(l 

(a 
() $ 	2s 

teke ia.,djat. an for imme.iate arroarw paynont o 
Sb4DV*'dU*W and copi.s of the ainuteg ondcrp.c tc PtLy & 

£ec.vnt. Officer, C.B. & Cu.toe*,, Vado.i.e,, But it is not 
L1.mente till d*ta. 

The feet Is that the Adv%injetr$ijy0  Offioer, Q.ix, & Custom., 
Diyiiii..I, Ysdodars aftez having Checked all the diferet 
IM24MOnt and. Romoval.1)jj.l period correct r000rdn of 
Yao4as and Mwat'hag given the Oe?tifjc&t. of " 
ME1T HAS MI T  BlI 	4XD 'AID R(IoUsIy C1AJç 
BY E*8  

"Big-MDR X 	W  for the abc,e mentioned all arrear, bill, amounting to aau33653/..., That i n  alio final 
and 2ege2'1y,  The Lay & Aøøout, Officer, C.1x, & Customs, 
V&dodara Is not issuing the cheque for s.33653[ fcw the 1a 06  10 acathe. Also the above montion4 all the oolnpotont 
ethoaiti.. he, been uneucoaseful in issuing the chequ 
fci' the lUat 10 months in thi. Oiroum.t.8 0otpil1j rn 

to L,.*ae thi. notice, 

4 	as,, me., sine. 1*.t 9 yeSri n - e.lf and nW fi1y are 
bsing mentally tortured and financial and economioelly 
harassed day by day. I have been compelled to suffer more  
and mor.. 

not Kift44 arrange to ia,ue chequ./ca of ir 
arrears amounting to Re,33653/., on or before 24'.8...199. 
7i1 	of the eame will, be f orce mc to file an application 
against you in the Central Administrative Tribunal, 
Ahmodabad for the recovery of Re.33653/.., elongwjth 18 % 

tereet. Which may be noted. 

A ARAB.) 
ELepo3r,c., t Cuetom, 
Divi,ion..I, Range..l, 

cow to s 	 Vadodaza, 

The Aiatan Collector, (V16i1ance)c., & Quetom, Vaaoclara 
far rI.a..eaiy action plea p., 



CENTPIL ADMINIS rRATIVE TRI 
Ahmedahad Bench 

Application No. t( 

Transfer Application No. 
-) TilT J__i_J 	_Jfl 

of 19 

Old W.Pett No..  

L;ertitied that no further action is required tobe 

taken and the case is fit for consignment •to the Record 
Room (Decided) 

Dated : 

'-ountersigned : 
-. 	 Sintureof 	Dalin 

Sectj 	Offier/ourt officer 
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- 	
A4stnjstrttv, )tf1cr 

YdofttN. 



P 

,1.4-7  

0 rA 	1 	I c+ z 
EOc+ '1 - • 28  

0.4 $0 (I 
S. 

0 
- 

Oct 

I. 
H 

to - 	- 

0 I00 
I 	$1 

000000 

JJ r..)¼i 
$0 

10111$ 

0111$ I o 
a 'Ji %JI 	U$ J1 

NJ-N 
I 	 3 
'o'0000 

$ 
0 	0 0 0 

-hA 	- _1 - 
$ 00U000 

S 

¼flj0fl flU1 
I 
	

S 

S 

J1 J1J% 
$ O0-,30Q0 

II 



f 

,nu1:uLIr:. J4flu1 	ls'i L ______ 
* ••t a4. 

: 	LnI ni-i 	pnj .intw- 

* - 40 1 AN HZ • 
* • 

ft. -a • 
t • • • AN  

1* • • 14 

. 141 *47 sum"
1t 1". 

* 

• 
40 

• 
• 
40 3$ 

• 
• 144. ft • • aol 

306-19 164- 
* 
• 

• 
0 

go 

• 
36 
3$ 

•  
• • 40 • 30 

$ 
• 

• • • 41 
• 
• 

3$ 
fl$ • • • 43 • 411 • 

• 
• 
• 

• 
40 

AS 
4 

• lit 
* • 

1*6 

 
ut • 

* 
• • • 

11*1 
*1.. 1! • 

too 
1G 

• $1 
6 1 

• 341 
tea • * lw is • 

341 
441 * 

• IUØ 
1) 

01 
$5 • 341 

*IU t 	3/) ft • 14 • 
• ljJ 41 • 34$ 

too 
• 
• 

• NO 
IIM4 

• 
• 

34* .  
348 • • 

ft 
$• * 

t 	h1 qw ft 
uw 
• dil • 

441 
ik"AA 

I. isa to 	Samoa  
• 40 tug • à4t 	y 

'a • 0 • 0 * 

i*4 $it4 ifti Thre. my 

t 	 - 	- 

?t 	mt h bat 
rsvtøtdy, 3tp 	btU *t4**r, 

7te COP?O 

7,c93 

t*tIv* afc,r, 
f 

A 



V41X-4 

No.204. 

ARREARS UF PAY SI4RZ A.S. ARAB, SPUY fLR THE 
Nit4TH UF NOV.07 TO JANJO & £0.90 TO lip Rc$.91. 

I . 	 -• 'AT W.I%. 

16-11..87 to 30*11.47 464 8 13 75 74 634 Dtt,L.A.7/J7  - 227 - 	227 ius - - U4 	764 1124I T to 31-12-07 927 15 Z5 150 123 1240 1u180 to 261us08 777 13 21 136 100  
roisi 	RI. 2160 36 59 351 524 764 

DIVXiv $ 	D1DAM $ 
9-10-90 to 31-1090 730 12 27 190 322 - 109 	j 
i..ii-90 to 30-11-90 969 15 

- 
35 

- 
250 417 

798 
4 

94. 
i666: 1-12- 	to 31-1290 969 15 35 250 417 1686 11  

'it-91 	to 31-1-91 969 15 35 250, 417 1686 	Y '-91 to 28-29t 969 15 35 250 417  Diff.D.A.I/91 to 3/91 - - 231 231 1-3-91 to 26-3-91 840 13 29 208 350 1440 

- snd Total No. 7614121 255 1757 3095 1561 14404 

C Rupoes F(.irteon Thoue.nd Four Hunde6 Four only 

( A.s. ANAL) 
spoy,C.. & 1u.tcs, 
vjejan*I, Vadodara. 

Thjo uount has not been drawn and p.d 

Pr0Voualy, onty pay bUi rejatsr. 
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z 18-2-19. 

h. 	Deaii, 
sijtnt Collector, 

Uustoma i)ivisiori, 

Af 

ub :— Taymcnt and. Bonus accorct±n(2 
to P.ciy Pization regarctin. . . . . . . . . S 

Reecteo. air, 

I the aez5oy j, 67iri 	JLrccop uutom JJiviioll, urit 
qw 

want inform you with i'cucct that :—

per order Of uoLLector, u.x. & u1stom3, Vaoctara 

letter P.iOsII/26(Oi)9/57, cLatect 27-1-83. 

I was appointect in servicc. in 1974, aria in toctay I 

have cOfl1eocL 1j 14 yeare of orv±cc. tCCOi'ctIYi to actu2l pay 
Pixaion, iriy basic pa corn 	about s. 92/-, incteac. of that 
my iay for t1lc month nzPobruar:r_JC. My pay bill 10 

DiePar-icL, -T1t 1 basc :2ay 0± ?s.775/-, .b..O. -/ 1-1/35-ast 
Pt.l, ciatoci 11-2-33, is ctocld.oa to be Palo.. 

Norcover, Prom 16 Jenuary-35 to December-65, I had 

attoncLoct my ctutieo in your offico, after which I remairioci on 
leave. The Bonus, Par, and i).., arrears arid. my leave cturing 
th± per:Lo 	ot ccicu1:- d d.urin-c this period.. In t1n.i5 way, 
my above said lc(ai amounts are not paict to me till iate, o, 
leaoe I my b paict ray pay with basic pay 	I..925/-. s per 

Py Pi:at ion of Pebruary-33. jLlso my Dorius, for the year I 9345 
nct my leave and. others amounts may please 	nnnctioneCL to me. 

Thank You. 

Yous faithfully, 

epoy ,Uustoms iiv11O3i 3urat. 

t...opy to . 

1 • 	iu'i X. c. 1aui 	Ieb, 	itsLonai 	o.eotor, ,. 	. u;- om, 

2. 2I- Lh±OI cceuat C±.ocr, .... :: ustoms, Viociar. 
3 • 	o.Lishment oc 	 i iUstoue, VcocVix'a. 

4 
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74L 



R1IIijjR PILIOi 

ioiiourie 	 tJootor, 
f)u3torns ivt.4on, 

orn Aiohri 
1..pby, 

ec.on, 
Uofl1 uivi a.qn, 

;tc t 30-3-198. "I ( )I A 

- P rLiea-b 	Joiau anc.. 

coain 	to £ 	Fi::io 	:eccin. 

aa7C'1 

t 
I 	 i:i is.. 	. 	is sv!g 	iiy 

(,oun1oatjo 	&ot..on, uustorns JJ1v1son, durat, 

I tough o ion seution, uu-,-,toms J4vision, 
urat 1p, iJo UU/UOIIN/&y/8b, had sent an appiiotion to yo 

hoo12r, 	c;tch re,tr 	c. 65 en the a.ate of  1-2-8. 
BUt ti.LL aL.te neithor have J. 	QVQ( tA. 	Wout am ehown 
the 	i.,catLon nor have' I ioeived any elei 	tory re1y. 
jo, VOrJsIdOring  thi 	rerninier appic.tion 	PLeto arrnge 

for cioLi the 	mount 	.t .n er.Ly u.te. 

rour 0  

' 	.- 
cy J&f 	 '. 

The So cetary, Group 'D' Officers Union, 	utoms Division, 

The Additional Col1'otor, Central 	cise & Cutoc, 
Headquarters, Vadoc3.ara, 

The O'hief Accouirlvbr,Officer, Crrbral E:cine & Customs, 
Hocuirters, VLiodam. 

C 



Vadodara,Dated $ 25-8'9 2. 

Thø Prinoipl Coiletor, 
Central 1xoiae & Cu8toa, 
VADODARA. 

(T1usugh A.C. Diviaien-I,Vadodara.) 
Hs*ourable 8ir, 

8ub * Payment of arrears Salary for the 
" period reg. 

00 09000000000 

I submit herewith a copy of my letter dated 
13-7929  addressed to the Assistant Collector, Central 
Excie. & Cuet.*s, Diyisio*-I, Vad..dara and a.py their 
of to Cefleeter, Central Excie. & Customs, Vadodara. 

I feel extremely sorry to state that till to 
date I have not received my ez'reara of pay for Renoval-
Disaieal period. from 16-11-87 to 26'1'.88 & 4.10'.90 to 
26-3-91 and once agai* it is humbly requoted to direct 
the Assistant Collector, C.Ex. & Cuotes, Diyiio*-I,, 
Vadod.ara to fi*aliae the said issue and oblige. 

Thaiking you in enticipation. 

Yours faithfully, 
- / 

8ePoy,C.x. & Cu2teae, 
Divi8icn-I,Vacod.tu.a. 

My letter dated 13-7-92 submitted. to A.C. C.Ex. & Cue. 
Diviei.*-I, Vadodara is eaoleed for your kind perusal 
Please. 

r )- e' c-i't 

-- 

MA 



UNT X4A 	 I 

Vadoaara,dcit.jj $4'9•1992. 
To 
The Ee*uble Principle ColleotDr, 
Otri1. oiae & Cuetomi, 

( Tkrsgh A. C • Divi si oa-I , Vado dara.) 
}eiwurb 3. 11411ir 10 

E71Ot%t of arroaro 3alarr for the  
lDti8$ • 1!oriod roe. 

I eUbeit hore,ith a copy of ov lettor datod 
13-7-929  addroro od to the A eiiatant Collector, C • Ex. 
a Cuetomo, Diiio*-39  Vadodara and copy ondor,ed to 

ourabl. Collector, C.x. & Cuoto, adre,yaj 
ad letter adIroed to your henour d*tod 25-8-.92, 

t feel oxtr.aely eorry to titate that till to 
date I have not recaivod by arro*ro of V0y fez' 
a 	ova3- iezaiea 3. por.a froai 16 1 I -87  to 26 •'I -L* 
4-10'90 to 263'9I and once sarsin haab].,y rcjuonti 
to diz'ot the Aoiatant 0O3lotr, C.Ex. & Cuto, 
Diyii* ii, Vaoc1ara to finol.ino tho ocLid itue and 
oblige. 

aolooed P10^0e find h ot,tth We copico of 
letter dated I3-7- 9  of Aitsnt Collector, C.x. 
Cuetoae, 	 Va3od.rt and lottor o&troE3o)d to 
your honour datod 23--9 , :',z' z'a]j reference Ploaee. 

ZEMAT  At, MC 
Thanking you in eittioipoticn. 

ouro aitiuli.j, 
t 	-T 

	

Despoh :fl.k 	 (C5(L • 
& Cuams o-1 	 C'c ( A. 3. ARAi.) 

£ 0utomc, 
al 

I • 	c 	 dated i 31"9 2 to Asziol=nt C,Uc tc ,  I)iyiio*-I, Vadoda. 
2. Co of &W lottor datod 25-0-92 GddrOaSod  to ro'.1r hoaciar. 

/4 P7 to 
C!f1. The Secretary, Group. '' Off icr Union, C .. • 

Cucto, Vdodara Colleotorato ( AdvnueoCy ) 
2. Advvmoo 00P7  to IIrijmoipin C011eOtOz', C.. 

Vadodare ( T}xrouh Ctana ..a. ) 
Adyano, oopy to Honouab30  Cøllootr,C.x. & Curt,in, va 	&.rn (ThrouI OtMo (4' • A. ). 

4. Advco copy to AgIftivj1t, t.'c' Oic, C. 	(ztt,mo, 
Hdqre .Vdociz'a. 

7cIL '/3" 



ST UR -i 1 	 Va d odarn ,Dt.:5/,i/1992. 

To 

The Assistant Collector, 
Central Exci9e & Custom0, 
Division-I, 
IADO) 

Sir, 
Sub 2- Payment of arrears of salary, 

Request by Shri AaS.Arab,Sepoy. 
a...... •, • •e .• 

Please refer to DePuty Collector (P&v) Customa,Hdqr8, Vadodara's letter F.No.II/43/92...CA, 
C.EX. & 
dated 6-10-92 addressed to the Honourable krincipal Collector, 

& O.ix. Cuetom,Hi.e, Vadodara on the above subject matter. 

In this connection, I hereby state that not received I have any arrears of salary till date. The following amount is to be drawn and Paid in favour of me. 

I. 	Arrears of Pay for the month of November-87 
to January-88 & October-90 to March-91 for Ra. 14404/- 
Arrears of Pay for the month o 	January-8 	to Ootober-8 	for R. 

5439/... 

Arrears of Pay for the month of January-83 to 
June-88 for Re. 

2459/- 

Arrears of Pay for the Period of year 1988-89-
90 for R. 

7863/- 
Arrears of pay for the month of March-9 to 
October-91 for Re. 	

3498/- 

Grand Total Re, 	33653/- 

(Rupees Thirty Three Thousand Six Hundred Fifty Three only) 

You are therefore, req.ueFjtcd ti pay above amount 
of arrears of salary ae early Eta Poosible & oblige, 

PLEA U TF')AT IT AS MTpNO5T URGBNT. 	- 

7__ 
Encl : As above,  

SePoy,C.1x. & Customo, 
Copy to - Divioion-I ,Vadodar. 

1 • The Honou.-abl 	cinipal Collector,  
for nocesary action iloase.(ThrOUUH 

The DePuty Colloctor(:V) 	Custom 
for necessary action Pleass.(Through steno 

The Nember(Perr;on-al) Central Board of }xcioe & Cuotcrno, 
New Delhi for nocoo3ary tto tion Plea rio ,(nc;i .Poot A.. Through Asatt .Oollr.Divri,I ,Vadodara,) 

4r ~-
I I 

lo, Tt 
 

$ 	

7-ae ca.p 
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Vm4odnra,t.19/1/1993. 

€1 

0 
s aor%b1. CoUotop 

O*a*Z'QI .zo ice ô Cuitoee 
YLDODA*As, 

Mozb1a Sir, 

( Through tono (i) ) 

Os.b $ (i) Paont of RVXW4,vo of lax'y, 
oquoøt by Chri 

(2) 4'aoeing of ordor of 
1 dof*.renel errE3sre of P(7 iori reg. 

..... S...... 

lmeea rofcr be my letter d 1 te 5/11/92, ftddresecy.1 to 
the Aneio4it toUtor, e.t.s e 	 ivicion-I, 
Taftdarn r4 copy endormd to your hcnrurab10 £riipcl. 
Qeetor/Collctor C .x. & Justemse  Vn.aoclara und the 
Kb 	 r,ntl baarf3. of :oirie Cutome, 
Now D1hi. 

In this connecti-no I herebr abate that .L have not 

reoeivad rocz's o 	]ry for e363/" til.l datee The 

follovi*'g eabuet Is to be 1rGwn tind ,aid in favour of tt. 
I •ndoreed herewith five arree of wtt'ry bil.3.(rforai.i) 

for 	,33653/ for rMr rery roforonoo. 

j) Airelire of pep for the mo*th of oveobor-'*37 R R.144O4/. 
lb Jpy.m$8 & Ootobr'90 to Mrob-91. 

2) &rrn.re  of tiy ior the aostth J nwry315 to 	. 5439/- 
Oetober'.8. 
rrrre of pay 'or tha r4ttth of 	iury- 	Ia. 2459/40 

to June-&. 
trreftroy of py 	r tc pericxi o?? ,oar 19'- Roo 7e53/.. 
&9u'90. 
Arr(r3 ef 	fr the 	rith of ..rc1%-91 to 	Roo 349F/. 
0tobai-91. 	 -- 

rt ,c•. 	33 
Zioroovcr, I hnve t' øtt tht til]. ikt.tØ I have not 

reoQive4 the crOer of em 	low;,lianissal and do Yorentil. 
arr o' 	 Uowncet an on Juty piriodo elense 

inauo tho amme 	opp theroof rwi.lrv.ily be pont tc me. 

An the p, t .occ:urta ifficor, 	c 1stcmc, Vdoir 
eakod for the ori.or of ctipetnt authority in 
obe.ti'n l*tter dtet 30/11/92. •;ore in to riGd o 
So,e111ot1 :yt1 dffrnt1 rroro f py vc 
treated as duty vth full pyent . o'eon, Ircrnionto 
and L.ve eta. TLca oo,r .k.. l.ottc.r dted '/11/2 
nolom.d hercwttb f,r your re*iy roforenee. 

I invite your kind attenti. on to y eecond lottr 
iAte4 2/12/92, thiouh ieoBictnt Co13.00tor, .r:.. 



(,) 

is 	2 	Is 

Divi 4oa, Vdodirc addreeeod to the I-Ioncur:ible Collootor, 
C.3z. & 0uctine, V,---dodura and v.dvunce oojy th3fouh to nteno. 

On 25/9/92 and 	1/ 11/92 om tjo J • • • aee ti n 	.' r o Di 

SaOretej, Group 'L' (ffiocro bnion rained the point 11o.5 
a poi 	o.B and ooneequeety oiru, CoUootor, 	x. & 
1*atce, VndOdarG informod AnietLnt Co.]€ctor, 	•.x. & 
Oueto*e, DiyisionI •  Vado&ze to *mks immediately action 
for inaedi3te pyrent of *bovø duon ninutee of which in 
oiz'ca1*t.d. untor 	.0.39/E4/92ett. dated 22/10/9 	end 

deted 14i1 to the all ooxern officers, 
But it ie not itp3.eetad tiU. 1et.. 

The Adirttrtive (,fioer, (J. z. & cuf3tmO# 	)ivi*ionsI 
Vdodcire eent my fio arrecre biU.e for 11so 33653/a' to kay 

:occ,unte -Crfjeera office Vadodai on 1 2/1 /92 but tiU. 
29/1 1/92, 110 oheue VC i5SUId and 30/11/92 to the Vay & 
A000unt 	0iooi, returned the said bi].].e with objection 
to lift 	Csfioer, 	Io k Xe & Cueteme, iitviDicnZ0  

Which are still, not sent back to kay & Aocounte 6*tl  
Ofi'iccr, 	. x. 	. 	Vd 	with suitbl4a O)3.taDoe 
nd no ection Is tort by %niniotrtivo Offtcor g 	• 

Oetø, )iviDion-X, VadodArG till dats an ii roa1.t L 
not r.øeived ry arrears of pny, 

Please tront it As netter most urj'ent. 

19  

-4 
L 

iju.B,) 
01 	y #C -.  CUS3tolflt3, 

9 I, 	 .4vioion'I9  £ango"V, 
Vadotarn. 

Ens) a Copies of th 	five arrcrn of z1ay bill 

2. 	The ay 	ocouzta & Curtcii Vdorn'p 
ltter datocl 3of11/9, 

Co 	to $ 

1. The lioncurrb10 x'rincipal. co1Ltor,. ,, 	.uitcnt, 
Vadothx'a. (, T?rctgh 	tnno ( 	J. 

, The Devoty Collootor ;uto, Vnodra 
(Tirouh 	orio 

3. The 	1rt 'otleetorp vicrz•"I, 
V,4odra. (//C?7c/ 



S 
	

I 
Iik 
	 Vsdodsp,Dat.d 1 1 7/3/1993. 

Th. Rasv.bl. CoLlector, 
Oenta'al Izoiee & catoai., 
YADOD&Ei. 

o'*ourabl. 8ir, 
( Througi to Stao (PA). 

8ub sli Paynait of arrears of Snlaz7. 
Request by Shri A.3.Ar*b,8ep6y. 

121 2seig of order R.n0vg2.Di.ajse3. 
and deflerentjal lacromamt/Loave  
arreaze of pay regarding. 

•••...... •. 

I invit, your kind attaitiou to my litter dated 
4/9/92, &ddreed to the Honourable Prinoip.11 Oolleot or, C.Ex. & cast erie, Vcidodrq,, through Aaaiat,jtt Collector, 
C.z. &Clustoneg  Diviaiou..I. Vaddarn and copy endorsed 
to Henourebi. Collector, C.Bx. & Cutorie, Vadodar. aid 
$.oretary, Greup DW nffloers Unien, Vadodare, Collectorat. 
*d Administrative offieer, Central 1,c0tae & Cuetoms,Mdqrs, 

Yadodal',, 

t(y S.aond litter dated 5/11/92, addreaed to the 
As.i.t,it Collect or, C.x. & Oust ome, DLvigdonj ,Vadodars 
and 063W endorsed to flcwieurabie M.or (?.riacijn.i) Central 
Ieard of *xotee & Customs, New Delhi aid Renoumbl. tik81 Prineip,]. Collector, C.gx. & Customs, Yadodara. 

Ar Third ]•ttor dated 23/12/929  through Aaeitait 
Collector, C.3z. & Customs, 14.viatmi.I, Vadodara, n&idr.pesd 
to the Heneurabis Collector, C.z. & Cust 	z'm om., Ysdode. 
and advaic, COPY through staio. 

Ky fourth letter dated 19/1/93, addressed to the 
Hen nurable Collect or, O.Bz. & Oust os., Vadoders aid copy 
aidreed to Hoanurabi. Principal Collector, C.z. * Customs, 
Vadodara and Deputy Collect or (&v) C.x. & OUst OriS, 
Yadodara and Aesiatutt Coll.otor, C.x. & Cuatos,Diyirjioa 
I, Vododar,. 

fbi 29/9/921, 27/11/92, and 15/2/939  on the J.C.A. 
M..tiizg Presi deat/3.oz..t az'y, (roup 'D" 0 ffio era Uni oa, 
Vadodara Colleatorate raieed at Point No.5,8and B reapeo. 
tivoly and consequently (airtaan, llenouzabl. Collector, 

& Customs, Vadodarsj iziforned Aeeiat*vit Collector, 
C.x. & CUstom., Divisioa..I, Vadedara to take irasediately 
action for immediate payment of s.33653/. 9  of above duoe. 
Kinutee of such meeting is airculted, wider P.Ne.39/4/92.. 

tt, dated 22/10/92, aid P.o.39/91/92..att, dated 
and P.to.39/02/93..tt, dated 15/2/9310  to the  all concerm 
ffio,z's. But it is not implemented till date. 

4• ARAB) 
SepOy,C.ix. & 

copy to I. 	
Diviojon..!, Rrngo..V,a to. 

- 	,J7i. Th. Honnurable Principal Colleator,C.jx. 	Cutoa, 
/ 	Vadodara for necessary action bleaae.(Thveugh to 3tenn). 

I 	• The Deputy Celleotor( P&V)-C.Rx. .t Cntor,wi, VaAnAtarft for 
fleoeoemt'y eotion plesiae. ( Through to 3tc*). 

I The 	ieif &oaOutts Officer, C.. 	Uqtftnst
VdOd*ra 



—a 4 • ? )i. Azist r*t ivi Offtosr, omtr&X Izeige  Idr. Y$d.d.a. 
ThO Pay  amd A*•oata Offi.,, 	3xsta & *at oas, 

6. 

 

The Aaiata*t Coll..t.r, O.z. A Cua*oia, Diviaim%.I, Yadoda,.,. 
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Vadodars,kted :27/5/1Y'3. 
!2XNDER NO.5 

To 
The ifonoureble Collector 

VADMRA. C mrougi St.nO(!'A). 

nourable Sir, 

ub 11 z i'yieat of arrears of Salary, 
Reuost by Shri A.S.ArabSep.y. 

:2: Passing of order Rsaoval-Dismjsal 
and deferential Increment$ Leave 
arrears .f pay regarding. 

............. 

r'l,asp refer to &.11*tter dated 1,-j.93 and 17-3.93, ddress.d to the Renour 	Cellect.r, C.rx, & Customs, 
Vadodara and copy ondorosed to fl.nouysble Pr'inclpal Cellecter/ 
Deputy Collector(o&y) C.x. & Customs, Vadodara and Asaistoot 
Collector, C,:x. & Customs, Diflsjon-I, Ysdodars. 

The Administrative Officer, C.x,& Cust.a,, Division-I, 
Vadodara had sont my five arrears bills for No.33633/.. to 
Pay & Accounts Officer, C.'z, & Customs, Vedodare on 12.11-920  but till 2-11-92 no che* was issued by Pay & Accounts 
Officer, Ysdedars and n 301 1-)2 the Pay & Accounts Officer, 
Vadodara retarned the said bills with objection to Adainis.. 
trative 3fficer, C.*w. Cuatoag, ViMap, Diviien-I,V2is az  Which arc ctill not tent back t0 Pay 4 Accounts Officer, C.Rx 4  & Cuato*, Vadodara with suitable compliance and no action 
is taken by 4djnjstratjye Officer, C.Fx. & CUstoms,DivjjoI, 
Vadodara till date nx rsult, I have not received my arrears 
of Pay r.33653/-. 

On 25-9-92, 27-11-929  15-2-93 and 20-4-93 in the J.C.!5. Meeting 	sident/secretey, Croup '0' Officers Union, 
Vadodara Collectorate raised the point No. 5 & 6 and I and 
cons.tuently Chairman, I.E. Collector, C.x. & Customs, 
Vadodara informed &seistant Collector C.x. & Custoas,)iyjsjon 
-I,Yadodars to take inmediatiply action for immediate paynt 
of above dues. Minutes of which is circulated under 
39/84/92.-stt, dated 22-10-92, and P.14,39/91/92stt, dated 
We and F.NO.39/02/3 dated j03-93 and F.N0,3C)/25/93 dated to the all concerned officers. gut it if not ilaplemented 
till date s  

Under the abovp circtctances r egtin humbly rcust 
yourkjnd honour to look into the watter nd to do th neEdful 
urgently for nynt of dues as above. 

2lease treat it as matter most urgent. 
Thanking you, 	 .. . . 

Se,oy,".FxJ Customs, 
Divisjon-I, Range-V, 

ooy to 	 (spc) Vadodara. 

J2ci. The Honourthle'rjncj,a1 Coilector,C.rx. •t 
: 	Vadodara for Information. 

.2. The Deputy Collector(PY)C.x, 4 (utoms, 	doarn. for 
information, 

3, 	The Asstt ,C311r.0 .x.% .. 
\ 
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